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LOK SABHA DEBATES

LOK SABHA

Tuesday, November 27, 2012/Agrahayana 6, 1934 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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WELCOME TO PARLIAMENTARY DELEGATION
FROM HUNGARY
MADAM SPEAKER: Hon. Members, at the outset, I have to make an
announcement.

On behalf of the hon. Members of the House and on my own behalf, I have
great pleasure in welcoming His Excellency Dr. Laszlo KOVER Speaker of the
Hungarian National Assembly and Members of the Hungarian Parliamentary
Delegation, who are on a visit to India as our honoured guests.

They arrived in India on Sunday, 24™ November, 2012. They are now
seated in the Special Box. We wish them a happy and fruitful stay in our country.
Through them, we convey our greetings and best wishes to Mr. Janos Ader, the

President and the friendly people of Hungary.



27.11.2012 9

11.02 hrs
OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of two of our former colleagues, Sarvashri Harikewal Prasad and
Tarachand Sahu.

Shri Harikewal Prasad was a Member of the Ninth, Tenth, Twelfth and
Fourteenth Lok Sabhas representing the Salempur Parliamentary Constituency of
Uttar Pradesh. He was also a Member of Uttar Pradesh Legislative Assembly for
two terms.

A distinguished parliamentarian, Shri Prasad served as Member of several
Parliamentary and Consultative Committees.

Shri Harikewal Prasad passed away on 15™ September, 2012 at the age of
72 in Lucknow.

Shri Tarachand Sahu was a Member of the Eleventh to Fourteenth Lok
Sabhas representing the Durg Parliamentary Constituency of Chhattisgarh. He
was also a Member of Madhya Pradesh Legislative Assembly for two terms.

A distinguished parliamentarian, Shri Sahu served as Member of several
Parliamentary and Consultative Committees.

Shri Tarachand Sahu passed away on 11" November, 2012 at the age of 65
in Mumbai.

We deeply mourn the loss of our friends; and I am sure, the House would
join me in conveying our condolences to the bereaved families.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.03 hrs

The Members then stood in silence for a short while.
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... (Interruptions)
MADAM SPEAKER: Now, Question Hour. Q. No. 61 -- Shri Mahendra Kumar
Roy.
... (Interruptions)
SHRI MAHENDRA KUMAR ROY (JALPAIGURI): Madam, Q. No. 61....
(Interruptions)
SHRI T.R. BAALU (SRIPERUMBUDUR): On the revelation of a former Senior
Officer of the CAG, the DMK has given a notice under rule 193 and it should be
discussed today itself... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Madam, we want the FDI
discussion under rule 184... (Interruptions)
11.04 hrs
At this stage, Shri Adhi Shankar, Shri Kalyan Banerjee and some other hon.
Members came and stood on the floor near the Table.
... (Interruptions)
MADAM SPEAKER: Hon. Members, please go back to your seats.
... (Interruptions)

MADAM SPEAKER: Hon. Members please stay in your seats. Put these placards

down.
... (Interruptions)
MADAM SPEAKER: Let the Question Hour run.
... (Interruptions)

e HEISAT: 3T IYY=1 e TR a9 90|
... (cFagm)
A& HSAT: MY AT Wi W AR 98 A8V

... (Fggm)
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LAY WRSAT: T AT Hal &S 27 3 96 gV

... (cgagm)

MADAM SPEAKER: Nothing will go on record.
(Interruptions)” ...
MADAM SPEAKER: Please go back. Let us have the Question Hour. What is all
this? Let us run the Question Hour. Let us run the House.
... (Interruptions)
MADAM SPEAKER: What is this? Let us run the House.
... (9Er)
A& WEGAT: MY (T AT W AT 9y 3R T-Tet Fesy |
.. (o)
JeE WeEIGdT: 377 d3 2| Please go back.
... (Interruptions)
MADAM SPEAKER: Let us run the Question Hour.
... (Interruptions)
MADAM SPEAKER: Please go back. Let us run the Question Hour.
... (Interruptions)
MADAM SPEAKER: No, please sit down.
.. (o)
& AFIEAT: 37 IfS |
... (Tagm)

e ARIGAT: | 3 Y, 3 AT AN 9 98 Sy
... (Interruptions)
MADAM SPEAKER: Please sit down.
... (Interruptions)
MADAM SPEAKER: The first Question for oral answer listed for the day is on

'Crime Against Women'.

* Not recorded.
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... (Interruptions)
MADAM SPEAKER: The first Question is on 'Crime Against Women'. What is
all this?

... (Interruptions)
MADAM SPEAKER: The first Question is on 'Crime Against Women'. All the
women Members should go back to their seats and ask the question. The first
question is on Crime Against Women and you are not allowing it.

... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 00 hours.

11.10 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Shri P.C. Chacko in the Chair)
... (Interruptions)
At this stage, Shri A.K.S. Vijayan, Shri Kalyan Banerjee and some other hon.

Members came and stood on the floor near the Table.

MR. CHAIRMAN : Hon. Members, please resume your seats. Please go back to

your seats. ... (Interruptions) Please take your seats. Please allow the House to
function.

... (Interruptions)
12.01hrs

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now, Papers to be laid on the Table. Prof. K.V. Thomas.
... (Interruptions)
THE MINISTER OF STATE OF THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): I beg to lay on
the Table a copy of the Bureau of Indian Standards (Amendment) Rules, 2012
(Hindi and English versions) published in Notification No. G.S.R. 667(E) in
Gazette of India dated 4™ September, 2012 under Section 39 of the Bureau of
Indian Standards Act, 1986.
[Placed in Library. See No. LT 7497/15/12]
... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
issued under sub-clause (2) of Clause 2 of the Foreigners Order, 1948:-
(1) S.0. 1104(E) published in Gazette of India dated 15™ May, 2012,

appointing the Foreigners Regional Registration Officer, Goa as
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(i)

(iii)

14

the “Civil Authority” for the purposes of the said Order for the
jurisdiction of entire State of Goa including Goa International
Airport and Mormugao Seaport in the State of Goa with effect
from 31.05.2012.
S.0. 1532(E) published in Gazette of India dated 9™ July, 2012,
appointing the “Foreigners Regional Registration Officer”,
Lucknow as the “Civil Authority” for the purposes of the said
Order jurisdiction of the Lucknow Municipal Area including Ch.
Charan Singh Airport, Amousi, Lucknow in the State of Uttar
Pradesh with effect from 15.07.2012.
S.O. 1534(E) published in Gazette of India dated 9th July, 2012,
appointing the “Senior Immigration Officer”’, Bureau of
Immigration, Sonauli as the “Civil Authority” for the purposes of
the said Order for the Immigration Check Post located at Sonauli,
district Maharajganj in the State of Uttar Pradesh with effect from
15.7.2012.

[Placed in Library. See No. LT 7498/15/12]

(2) A copy each of the following Notifications (Hindi and English versions)

issued under sub-clause (1) of Rule 3 of the Registration of Foreigners Rules,

1992:-
(i)

(i)

S.0. 1103(E) published in Gazette of India dated 15" May, 2012,
appointing the Foreigners Regional Registration Officer, Goa to
perform the functions of the “Registration Officer” under the said
rules and Foreigners Order, 1948 for the jurisdiction of entire State
of Goa including Goa International Airport and Mormugao Seaport

in the State of Goa with effect from 31.05.2012.

S.0. 1533(E) published in Gazette of India dated 9t July, 2012,
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appointing the “Foreigners Regional Registration Officer”,
Lucknow to perform the functions of the “Registration Officer”
under the said rules and Foreigners Order, 1948 for the jurisdiction
of the Lucknow Municipal Area including Ch. Charan Singh
Airport, Amousi, Lucknow in the State of Uttar Pradesh with
effect from 15.07.2012.

[Placed in Library. See No. LT 7499/15/12]

FHN AATET H AT HAA TAT W TRHEBIU SN AT § A9 JA (ST, AR01 I AEQ) ¢
Hegy, # FfaRad o3 991 ded WR &l

(1) T HewEH ME e di-iifest fafics, € el @& ad 2011-12 &
e frde @t gd Ui (B Qe SIS Ahvn) qem oramaeifard o |

(2) T W M e di-fffest fafics, =€ kel @& ad 2011-12 &
Y 2011-12 & HRIBIU Bl WRHR R FTHET B U Ui (B qen isi d<wm) |

... (Fagm)

[Placed in Library. See No. LT 7500/15/12]
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12.03 hrs
STANDING COMMITTEE ON AGRICULTURE
Statements

SHRI BASU DEB ACHARIA (BANKURA): Ibeg to lay the Statements (Hindi
and English versions) showing further Action Taken by the Government on the
following Reports of the Standing Committee on Agriculture :-

(1) Thirtieth Report on Action Taken by the Government on the
Recommendations contained in the Twenty-fifth Report on Demands for
Grants (2011-12) of the Ministry of Food Processing Industries.

(2) Thirty-first Report on Action Taken by the Government on the
Recommendations contained in the Twenty-fourth Report on Demands for
Grants (2011-12) of the Ministry of Agriculture (Department of Animal
Husbandry, Dairying and Fisheries).

(3)  Thirty-eighth Report on Action Taken by the Government on the
recommendations contained in the Thirty-fourth Report on Demands for
Grants (2012-13) of the Ministry of Agriculture (Department of Agriculture
and Cooperation).

... (Interruptions)

12.03 % hrs

STANDING COMMITTEE ON WATER RESOURCES
15™ and 16™ Reports
SHRI DIP GOGOI (KALIABOR): I beg to present the following Reports (Hindi
and English versions) of the Standing Committee on Water Resources (2012-
2013):-
(1) Fifteenth Report on Action Taken by the Government on

Recommendations contained in the Eleventh Report (15™ Lok Sabha) on
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'Review of Central Soil and Materials Research Station'.

(2)  Sixteenth Report on 'Repair, Renovation and Restoration of Water Bodies'.

... (Interruptions)

12.04 hrs
STATEMENT BY MINISTER

Status of implementation of the recommendations contained in the 19th Report of
the Standing Committee on Urban Development on Demands for Grants (2012-13),
pertaining to the Ministry of Housing and Urban Poverty Alleviation.

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI AJAY MAKEN): I beg to lay a statement regarding the status of
implementation of the recommendations contained in the 19th Report of the
Standing Committee on Urban Development on Demands for Grants (2012-13),
pertaining to the Ministry of Housing and Urban  Poverty
Alleviation......(Interruptions)

I would like to inform the hon. Members of the House that the 19" Report
of the Standing Committee of the 15™ Lok Sabha on Urban Development was
presented to Lok Sabha on 25™ April, 2012. The Report contains eight
recommendations. Latest status of Action Taken by the Government has been
indicated against each recommendation in the enclosed statement. Action Taken
Notes on these recommendations as prevailing in July, 2012 were sent to the

Standing Committee on Urban Development on 24.07.2012.

" Laid on the Table and also placed in Library. See No.LT 7501/15/12.
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I would like to inform the hon. Members that further follow up action wherever
necessary will be taken, in respect of these recommendations.
The Annexure to this statement is placed on the Table of the House.

... (Interruptions)
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MR. CHAIRMAN: There is a statement by a Minister, who resigned. So, you may
please listen to that
.... (Interruptions)

MR. CHAIRMAN: Mr. Saugata Roy is making a statement, please listen to that.
... (Interruptions)

MR. CHAIRMAN: Please allow the former Minister, Mr. Saugata Roy to make a

statement.

12.04 > hrs

At this stage, Shri A.K.S. Vijayan, Shri Kalyan Banerjee and some other hon.
Members went back to their seats.

12.04 3 hrs
STATEMENT UNDR RULE 199

Personal Explanation by Member

PROF. SAUGATA ROY (DUM DUM): Thank you, Sir. Since I have not yet been
assigned a new division number, I am speaking from here with your permission.
MR. CHAIRMAN: Yes, you are allowed.

PROF. SAUGATA ROY : Sir, under Rule 199 (1), I am giving a statement in
explanation of my resignation from the Council of Ministers. The Statement is
here.

I submitted my resignation from the Council of Ministers to the Prime
Minister on 21* September, 2012.

The Government of India took a unilateral decision recently on 14"
September, 2012 to increase the price of diesel by Rs.5 per litre. It was also
decided by the Government to limit the number of subsidized cylinder per family
to six per year. ... (Interruptions)

As rise in price of diesel would increase cost of public transport and the

reduction in the number of subsidized LPG cylinder would put tremendous load on
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middle class and lower middle class people, our party, All India Trinamool
Congress, protested against these decisions.

In the mean time, the Government decided to allow 51 per cent Foreign
Direct Investment (FDI) in multi-brand retail,” ....

MR. CHAIRMAN : That is not part of the statement. ~ Shri Roy, please do not
deviate from the statement.

PROF. SAUGATA ROY : You should not be so severe in editing and revising my
statement. After all, I am no longer a Minister. Let me speak out.

MR. CHAIRMAN: You are allowed to make a statement, the text of which you
have given here.

PROF. SAUGATA ROY: Please allow expression of the sentiment of a Member.
MR. CHAIRMAN: What is not in the text of the statement will not go on record.
You know that.

PROF. SAUGATA ROY : I am repeating my revised statement.

In the meantime, the Government decided to allow 51 per cent Foreign
Direct Investment (FDI) in multi-brand retail.

Therefore, our party, All India Trinamool Congress, which was an alliance
partner of the Government, decided to withdraw support to the Government.
consequently, all the Ministers of our party and myself have resigned from the
council of Ministers.

All I want to say is that my statement — one submission on which you may

give a ruling — has been severely edited and revised.

* Not recorded.
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MR. CHAIRMAN: Nothing will go on record.
(Interruptions) *...
MR. CHAIRMAN: It will not go on record.
(Interruptions)™ ...
MR. CHAIRMAN: Hon. Member, you may take your seat. This is not going on

record.

(Interruptions)”...
12.08 hrs

At this stage, Shri A.K.S. Vijayan and some other hon. Members came
and stood on the floor near the Table.

12.08 % hrs

MATTERS UNDER RULE 377 **

MR. CHAIRMAN: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Hon. Members may personally hand over slips at the
Table of the House immediately as per the practice.

... (Interruptions)

(i) Need to protect an ancient Harappan site of Indus Valley civilization in
Bhiwani, Haryana and to include the said site in the list of Central as well as
State archeological sites

SHRIMATI SHRUTI CHOUDHRY (BHIWANI-MAHENDRAGARH): I would
like to draw the kind attention of the Government for taking immediate steps to
protect an ancient “Harappan” site of “Indus Valley Civilization” which falls in

my Parliamentary Constituency, Bhiwani-Mahendergarh, Haryana.

* Not recorded.
**Treated as laid on the Table.
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I would like to state that this site is located at Mitathal in District Bhiwani
and 1s classified as a “mature Harappan” site dating back to around 2600 BC. This
site 1s so unique that it is used as a reference point as “Mithathal Culture” in
archaeology. Important artifacts of great relevance consisting of beads, copper and
“Indus style pottery” have been recovered from the site. Since the site neither
figures in the Central or State archaeological lists, it is grossly neglected and
presently being subjected to large-scale destruction by leaving the mounds of the
sites for agricultural purposes by the locals, since the land is privately owned. This
is leading to irretrievable damage to our invaluable cultural heritage as it is one of
the most ancient civilizations of the world. In order to protect this site of having
unique national heritage, I earnestly request to take the following measures: -

a)  The site should be included in the archaeological protected list of Central or
State, under ASI;

b) The Government can acquire the site after proper survey;

c) The site can be showcased as a tourist spot since it is not far away from Delhi
and can be visited in a single day (120 km). Replicas of this ancient pottery and
artifacts can also be sold to the tourists for generating revenue for the locals; and d)
Local potters can be engaged for replicating the Harappan pottery to enable them
to earn livelihood and simultaneously preserving the ancient art of pottery.

I, therefore, request the Hon’ble Minister for Culture to kindly look into the
matter and necessary instructions may be issued to the authorities concerned to do
the needful in order to protect the above-mentioned ancient “Harappan” site of

Indus Valley Civilization in Haryana without any further delay.
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(ii) Need to curb the anti-social activities during festivals in sensitive areas of
Faizabad district of Uttar Pradesh and provide adequate compensation and
proper rehabilitation to the affected people

3. e @t (BuEE): W dle 9 &9 99uE hoEe (SR UeY) # fUsd A
TN AT WIS | H Bx ABR 8 AT B &G 39 AR ATHE DA Y 1+

HEl DI VDR & FHE I3IY S DI SIxd FAST § |

S W o ATl @ UgE sdTd &R U9 ARl R $HoR HRATEl BT, 8 a8
g1 b TS yHIfad 7 B | Wi g Sid R g9 A b G & AIRI B W ggdE DR
IT W BT b b H AT | & guifaa @fwal o JuiRy U9 & o1 arafas qedid
R O IR &fyfe feemr | Githar @ @ < Ah darel GRal, Yfos dell B YA B

Afhd B | Yfh e gl SFUS # g, 3 e B Adeeied] Bl e’@d §U NS

HRBR B I [A8 o1 fb TUS BGOlEE H daid YR&T dal, ARJARYH bl A0l g 8 G

SUE] BRRfEITS argdl & |wr At a8 oY |
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(iii) Need to establish Doppler Radar system in Cloudburst affected areas of
Uttarakhand and also make rehabilitation and compensation process more
effective for the affected people of Uttarakhand

sft AU RN (TgATe): H WeR &1 erd faww winfoe okl are s
T B AR ATHAT  HAT A g | T &F B B BRU 9 T H W GHI A
ATIST T Y AT IBdT & | BT & H dIGdd Hed DI 3dh Hels 3 SRR 9 WS &7
H IR qEE g8 2 | 39 gHeAR B SR ASR @l Aeg | ST o Wohdl § | A g
HGA H 9 MSRI DI M A qracll Dl o (AT ST Ahdl & S 3MYaT I yd & 39 &
& il 7 GRIET I U= Ugarn St 9odl @ | # ¥ W qamn drsdl g P A @
fovemue i & o ¥ T B SO AR © | g9 Aifadl @ g9 ot @ Sear & e
IONR HRAT 3T 3MMaehd 2 | Bt o1 b oyt § I8 q@ &l e & Svarel # gv
JHAE & Y Al garmast fear war Ja1 S UBR BT JHAM SEHS H B W HH
HIATIS BT fIaRUT 3, Y8 TRRR AT 8 | Uob & YbR D JhAM & o1y A AT
<fifer g =Ry |

W WRAR A FRE 2 b a8 I57 § VRl &1 Wur & ol iy &1 Sueter,
YAl Ud fRRImgT 1 T JAT A GIATES HoTTell A R B [y STRIES ARBR DI
FGRIT B &1 Pt BN |
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(iv) Need to revamp security arrangement along the coastline of Konkan
region

SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): After 26/11
Mumbeai terror attack, the Government has reportedly revamped coastal security in
the country, especially in the Konkan coastline against any possible terrorist attack.
But nothing much has changed on the ground. Only periodic red alerts are issued
by the intelligence agencies asking fishermen to refrain from venturing into the sea.
Konkan beaches are serene and are extremely vulnerable from security point of
view. But unfortunately the coastal security arrangements including security
patrolling and intelligence gathering leave much to be desired. The Coast Guard,
the Navy and the Coastal Police all are mandated to maintain strict coastal vigil,
yet there are serious problems of coordination and operational jurisdiction among
them. Contrary to the official claims, the locals and fishermen often say that
neither Coast Guard nor the navy is actively patrolling the Ratnagiri and
Sindhudurg coast of Konkan.

I urge the Government to revamp coastal security in Konkan region,

Maharasthra on a priority basis.
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(v)  Need to up-grade sewage system and waste water management in
Nagpur city, Maharashtra
SHRI VILAS MUTTEMWAR (NAGPUR): With the growth of population,
economic and social activities of Nagpur, the need for basic amenities too have
increased tremendously, particularly the upgradation of sewage and sanitation
facilities. The existing sewage and sanitation facilities have been unable to cope
up with the expansion of Nagpur.

Urban water, sewage and drainage are the key urban infrastructure as most
cities in India are severely stressed in terms of infrastructure and service
availability. The Government launched Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) in 2005 to focus on betterment of urban infrastructure. It
played an important role as facilitator by providing funds to State Governments to
improve the water supply and waste water management services in cities lacking
such facilities.

Nagpur is severely stressed in terms of infrastructure and service
availability. The Ministry of Urban Development had selected Nagpur for
providing water, waste water services and maintenance of basic service.
Unfortunately, no concrete and positive steps have been taken by the authorities
concerned in this regard. Naag Nadi and Peeli Nadi which are passing through
Nagpur have been posing a great threat to the health of the people of the city.
Acute insanitary conditions have been created as a result of the industrial effluents
and other waste which gets accumulated in these rivers and ultimately sewage into
the Indira Sagar Dam which contaminates the entire water. Thousands of crores of
rupees are being spent on the Indira Sagar Dam (Gosikhurd Project) to meet the
clean drinking water requirements for people of Vidarbha. The very purpose to
keep the rivers clean is badly defeated with the flow of sewage and other waste
material. This need to be checked immediately even the Nagpur bench of Hon’ble
High Court have emphasized the avoidance of flow of sewage etc into the rivers

and for taking corrective measures. But no steps have been taken so far.
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In view of the above, I would urge upon the Government to up-grade
sewage system and waste water management in Nagpur and to take some practical
measures by which the flow of polluted water like sewge and other filthy material
does not flow in the Naag Nadi and Peeli Nadi and subsequently to Indira Sagar

Dam.
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(vi) Need to allocate funds for completion of railway line from
Hazipur to Areraj in Bihar

#t wmen Agw R (7t wvaRon): |, fOER & STofiyR-rilell, IR, TRIell, 3RRIST Yol ams
0T & Ao TSIy WAR & 99T Wihd & T3 o | I8 X s IR [8R & |qad
T QAT ATt By Tl & AT & IS DY AT G B AT D AT TIW §R A SIS
arell § | MU BT S dRTell, 9% & qa’ el dig WU, DARAT T UG RIS °TH BT
SIS & | T 10 df qd wdiehd 31l AAYUl 59 Xl AT & (HOT BT Bl et i I
A I T8 |

P & BT AMdcT PR 30 AEAYUl URATSHAT BT YT BN AlMh [GBR & ARE AR DI SHDI
o e e |

(vii) Need for expansion of train services in and from
Churu parliamentary constituency

At T RiE i (T6): 9T &85 96 | ¥ 94l & [G}R S A ST F9 DS
W g, 3 URadT ¥ qd warferd WA BT W TS T S 39 &F B8R SUel T
S &3 B Sal SEYR-faeell TR Afeeell 22481/22482 BT UfdfaT B gU $9 8RER dh
faR fPy WM, IS Al 19027/19028 fade UaRiN, SigeR-gias] el & Hare
qwE § U foT & e w ufafed a1 wwrs | d9 &7, are-sigqR g o1 AR g6
PR Y S DI AT BB T A BRI 37 IET 6, 94737/94738 TAYR-IIBIR BT HATA
RATIG-YSIIG-SHHT Bl 8Y facell Ax Rfgedd-g Ml &l faR 776, JFERm-ar
T BT IR g% a® T NaS-dIamR, S-SR, FSa-agayR qard M & dares
B B W AN BB FHY A 8 | AIg, gexiElg, Mt © g A miSAT b1 e fea
WY |

T WRHR A AT 2 {6 S B g9 "gaqul AN Pl eI H E@d gU Sad Al B

ATl B TSI SN B NEd S B Sy |
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(viii) Need to take measures to check infant mortality rate in Rajasthan

SHRI DUSHYANT SINGH (JHALAWAR): In the past 3 months, 16 infants
have reportedly been died in Chittorgarh district of Rajasthan. The IMR in
Rajasthan is as high as 55 per 1000 as compared to that of national average 47. In
spite of spending funds on setting up of Community Health Centres (CHCs) and
Primary Health Centres, there is an immense shortfall of doctors, specialists and
gynaecologists. Some CHCs, like in Gangrar function without a gynaecologist and
facilities for blood transfusion.

As per the Rajasthan Health Survey, March 2008, there are about 110
gynaecologists in various positions at CHCs against the requirement of nearly 349.
This condition is worst even in case of paediatrics as only 71 paediatricians are in
various positions in the CHCs against the requirement of 349. [ would, thus, urge

the Government to look into this matter seriously and take immediate action.

(ix) Need to open the closed brick Kiln
Units in the country

$t Yo AR (Frem): < & f[JHr FEIT § AT BN aTell I Qe §¢ @ SdR W
Ih o & R g, O BRISi AN B AR 3T Y El W S Q¥ B e H eraR
IU gU Bl D5 WRDR YATERY (UGM0N) b1 FRETEaei H RATBRU Heb dohlel ¢ Wedl @
IAE BT Yo BN Y WRA P g& IR Ia¥], DI 21 IS IMMETET 8, Iad A 4 T
IRE | gIfad 2l
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(x) Need to provide basic amenities in the panchayats of Allahabad
district, Uttar Pradesh

Nt BT IR FRARW (FAR): TR AT &7 RIT TR d9Rd Arer e,

ASRISH], YR d A1 SIS $eleds f Hedqul TR YaRW & S8l U d9i AEmal

M &l 8 | I TR TaRal H A9 Wi Gy dsd, [Sofell T IoTd g

STe FrepTil & el o AR ATl &1 SugeR Al T8 © |

P, AOIR, AR &1 I HIud MMad GAemsl & 39a H SF=1d Sia
S & forg fager 2 ok S ofe @t @ feres # OR orgfaen &t € | SiHue
SATEEIE ® Hew@qUl TR YR ATelIuTers], HSoMSHl, Bk, d Sl § FS®,
[Aotell, Ioel @ o Mol &g el dor WeR drgd Okl Jayd  giaensi wl

AR & |

3 AR A WA AT ¢ b Iod TR Tl DI SI0TA0TA0YOIROTHO
ST A PR SRIG Gagral & fIbRd B 8 Aa9adh HeH I3 B B
N |
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(xi) Need to grant a special financial package of Rs. 475 crore to Kerala
Government to provide rehabilitation assistance to the people affected by use
of endosulfan and to ensure total ban on use of endosulfan in the country

SHRI P. KARUNAKARAN (KASARGOD): Continuous use of Endosulfan in
some villages in Kasargod district of Kerala has caused huge damage. About one
thousand people are living with serious health problems. About 500 innocent
persons have already died. This includes children, women and elderly persons.
Government of Kerala has taken some measures in this regard but it has affected
to more than eleven Punchayaths. They need continuous health assistance and
rehabilitation facilities. State Government alone is unable to meet the huge
financial burden. Government of Kerala has requested the Central Government for
the special financial package to the victims. Since Endosulfan has already banned
by the Stockholm Convention, there is no justification for introduction and use of
this deadly pesticide again in any part of our country. Therefore, I request the
Government for the total ban of Endosulfan and sanction  Rs. 475 crore as a

special package requested by the State of Kerala.
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(xii) Need for early permission from Archeological Survey of India for renovation of
Employee’s State Insurance (ESI) Corporation Hospital at Choudwar in Cuttack
district, Odisha

SHRI BHARTRUHARI MAHTAB (CUTTACK): The ESI Corporation has
accorded approval of Rs 64.19 crore for renovation and face lifting of the ESI
Hospital, Choudwar in the district of Cuttack of Odisha. Keeping in view the
objectives and the future vision for up-gradation concerning the well being of the
insured persons and their families the plan for renovation/face-lifting is submitted
for approval by Cuttack Development Authority. Archaeological Survey of India
is required to accord permission as an Archaeological monument ‘Birat Gadi’ is
around 600 metres away. According permission for renovation and face-lifting is
necessary as ESI Hospital is functioning in that area.

I would urge upon the Government to accord necessary permission and ask
Director General, ASI, New Delhi to expedite the matter and issue no objection

certificate to go ahead with the renovation work.
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(xiii) Need to provide Minimum Support Price to the cotton growers of
Buldhana District, Maharashtra

S TATIRTE TGN S (Jeremm): # HBRIS, & gorarl el | Aral § S fdew &1 s
e ¥ ot @ e iRaR g TR ¥ U™ @ Wl W R R € g $e 9ReR B
B & Fag § S AfAi € ITH fHAEl D1 9gd JHAE Bl & | Al B du o9
IR 8 A ARBR I FHY HIN DI AT &l 911 § T SR Svd | SAT&T HIR Bl
TR @ R @ faRi s s e d s A N iR &
T H fHami &1 AU AN AN FRA & | 9@ HUN NG B STeRd T8l el g a9
WREHR BN AT B AR 8 I FHI qb (AT BT HUH AR & 81 H Il Sl © |
IT e ATRAT DI BTIQ R fHA & M9 T & oy by WHR R fHan Siar 2 |
AN Q¥ & I T AR v fFam &1 w9 e o fog e R w2 R
HEATON 1wl e g © |

WPHR A FRY ¢ b ST B B BhEA A A AR IThT HSRU 81 ol a4l
FHUN © G4y ¥ Fraa dde Aifa S anon @ 9 gd S Jne & 29[ Ud feami @
ST SIShR UM BT Fad 9T g a3 fhar oy |
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(xiv) Need to supply additional power from the Central Pool to Tamil Nadu
and to ensure power supply from other States having surplus Power

SHRI S. SEMMALAI (SALEM): Tamil Nadu is facing acute power crisis and
efforts are being made by the State Government to find a permanent solution
through setting up of Power Plants. This is a long term measure. As an interim
arrangement, Hon’ble Chief Minister of Tamil Nadu has repeatedly urged the
Centre to provide additional Power from the Central Pool and to ensure
transmission of power supply from the State having surplus power. The main
hurdle to get additional power is the corridor congestion. No efforts have so far
been taken by the Power Ministry to ease the transmission lines and also to ensure
power supply to Tamil Nadu. Under the federal set up, the Centre has an
obligation to meet the needs of the States. Disruptions in industrial production and
distress to farmers are the outcome of the power crisis and the Centre has to take
responsibility on this count. The Centre has to take positive approach and come
forward to rescue the State to ease the power position, to resolve the crisis. The
Centre has to act instantaneously and supply the required power to bridge the

demand and supply gap.
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(xv) Need to repair and widen the stretch of NH No. 60 passing through
Kharagpur in Paschim Medinipur district upto Bankura in West Bengal

SHRI PRABODH PANDA (MIDNAPORE): The NH No. 60 passing through
Kharagpur in Paschim Medinipur district, upto Bankura, another district in West
Bengal is in dilapidated condition.

No repair work has been undertaken on this road since long resulting in big
pot holes that render the vehicles to break down very often causing road blocks.

Though, announcement to repair and widening of this road has already been
made, still no widening work on the said stretch between Kharagpur and Bankura
has been carried thereby causing inconvenience to traffic.

Therefore, 1 would like to urge the Hon’ble Transport Minister to
immediately take the necessary steps so that both the repair work and widening

work is taken up by the Government.
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(xvi) Need to construct a railway crossing at Karmnasha-Saiyadraja Railway
Station in Mughal Sarai-Gaya Section

st SeTe Rig (FRR):  IS-31S XA & IAEI-T1 H HHARN-HIGIS Yodd I &
drg | PHIATEN TR AR-UR RN & | HHARN T8 @ Alaq b W HAew@yu F$dh Pl FHI0
B & | TE Fep, Na-agR (MER) & Rl ok SR s & oy marme &1 4
e § | HHATI TER-9S® Sigl Yol dled &l TR G § d81 IR NeAd HIRAT T 8N & HROT
SIATT 3fa%g Bl © | s ¥ $9 WM W IFN0T §RT XA HIRET B AW B o1 Bl ©
R Xl BN B AW H ARI DI JEET T 81 I8 8 | IS BTs qA1 S0 IS A
100 HIeR & 3R W fRd € |

Nl AT BT UR B & I galldh B @l 06, oI YU 8led (SNodio J€) W <
Fad & | el JRITea-9iel, SrAvSd qRATed-AIsTal JoT [ad Toad 991 ER IRA
& foy SR i @1 afifes Sfioclo IS & H1erd | AT HAT ISdl § AR HIRT & 39
H Hud W |

3d: ARBR (X fI9RT) A AW Rl § 1% $9 HUD BT BRE HA D ofQ YeAd BT
B arferefier @rawerr & |
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(xvii) Need for effective implementation of reservation policy for STs/SCs in
private sector in the country

<1, [Pt ora Won (S SrNIfeT SRy/SEena @ B SN &3 W oTReTnT |, w@Tett wai
R e, faow 9l omReror & ey # WRBR A ol d@ INfErd ded T8l SO © | JIRETUr
HA ofe & fog orggfud Sifa/SHonfa @edl gR1 Siav-Ady, 7% el W gwr &=

AT |3 b focell, BRATN, TR UQ¥, AR, HHcd U4 dHerg Afed THE 31
yaRll Ud SIgfad Sf/SHoi W6l & 3R @ a-a e=A1 faan 51 gat & SiR i aret
feAl # o U9 B9, UoTE, BxiTe, Aey Uevl, fIeR STRiEs, oy yew, S U9 ufved
TS, HERIC, U4 3G Bl AR A &=AT fear SR |

YUY [RBR 7 A 4 DHIRIDIA H ARV BT a1 D (ol Fag # et ver fwan
oI, S U T Bl WHhT AR W A0 o foram | o & H WY aRevr o5 & forg w6l
U AT T off 3R U & S BRENAT & ST SR-H-hee{ Ah feIT TSI U
el anfe = gYfad SIy/SISfT &1 $© 4Rle o & oy ®ed Son & | fahg sl
Jep sruferd gRUMH AT 81 oM & | JUIY &1 3@ ORI BRIBIA Yo 83T © 3R JH b
ol & # ST A fhy ST & PIS HRIAS Gobd T8l el § |

3T MR © 6 ol &3 3 IRev ar] &1 & foy faad I foar 9 ud faeiy
AT FATHR WTell Ual DI W S A G SIfe/Saonfa H e rddy g

T BT I fhAT S b TG SThT BT & ISP |

12.09 hrs

At this stage, Shri C. Sivasami and some other hon. Members came
and stood on the floor near the Table.

MR. CHAIRMAN: Will you please go back? Please resume your seats.
... (Interruptions)
MR. CHAIRMAN: The House stands adjourned to meet again at 2 p.m.
12.09 ' hrs
The Lok Sabha then adjourned till Fourteen of the Clock
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14.00 hrs
The Lok Sabha re-assembled at Fourteen of the Clock.
(Mr. Deputy-Speaker in the Chair)
... (Interruptions)
14.01 hrs

At this stage, Shri Kalyan Banerjee, Shri C. Sivasami, Shri A.K.S. Vijayan
and some other hon. Members came and stood on the floor near the Table.
... (Interruptions)

IUTEAE WERH : PHUAT AT FH IS S|
.. (eTET)

JUTEAE WEIG ¢ PHUAT MY FH UA-377 WMl W 98 S8y
.. (o)

IUTEAE HERH : $B W Rbrs H & Q|

..( @)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet on Thursday, the
29 November, 2012 at 11 a.m.
14.02 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, November 29, 2012/Agrahayana 8, 1934 (Saka).

* Not recorded.


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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